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NOTES.

POLICE—A, JULY 1908. Pl

Nos. 63-8o.

Registration of sales of cattle as a further protection against fraudulent sales.

[Extract from letter No. 1951J., dated the 16th February 1906, to the Inspector General of Police.]

Frox THE INSPECTOR GENERAL OF PoricE, EasTery BENGAL avD AssaM, No. 15097C., DATED THBE
27TH AUGUST 1906,

Secretary,

With regard to registration of cattle, he forwards certain Mymensingh papers. But we have
no information regarding the working of the scheme or how it has been looked upon by the
zamindars who control /Zdrs. It would obviously be too much trouble for the ordinary cultivator
to go to his panchayat for a certificate and the only conditions in which the scheme would be likely
to be successful would be sale at a market. I see no harm in the third sheet going through
the chaukidar to the police. Itis for orders whether Government should take up this scheme
and provide registers. It would be sufficient for the Magistrate to receive a little extra for con-
tingencies for the printing of a sufficient number of sheets.

27th October 1906. G. MILNE.
His Honour,

Replies have been received from the Inspector General of Police on two of the points raised
in letter No. 1951]. of the 16th February, vis.
() * * * * *

(2) Registration of sales of cattle and employment of trackers, paragraph 5.
2. * * * * *

3. As toregistration of catile, please see the Inspector General of Police’s letter, dated the
27th August 1go6, and enclosures.

I quite agree, and put up for His Honour's approval a draft circular.

4. The Inspector General of Police approves the proposal that the foils and counterfoils
should be issued in bound books printed by the Superintendent of Stationery.
5. I think it would be well to send each district officer 100 copies of a notice in Bengali

(Assamese in the Assam Valley) such as that attached to the draft. If His Honour approves, I
wiil have these translated and printed.

8th November 1go6. J. E. WEBSTER.
Secretary,
12th November 1906. L. HARE.

To issue in print. Copies of the notices translated into Bengali or Assamese are to be sent at
the rate of 100 for each district.

15th November 1906. J. E. WEBSTER.
Secretary,

Proof. The Controller must be addressed by separate letter and the form must be numbered.

28th November 1906. G. MILNE,

We must address the Controller separately. Is Mr. De still on special duty, and if not, have
we to consult Financial before adding to the list of forms?

28th November 1go6. J. E. WEBSTER.
N.B,—The form need not be bilingual.
28th November 1g06. J. E. WEBSTER.

Under-Secretary,

Please see translations in proof of the notice which is to accompany the circular. The proofs
may be approved.

As regards the circular, the Financial Department says that the Officer in charge of the Forms
Department, Bengal, and not the Controller of Stationery and Printing, is now concerned wih
the printing and supply of Eastern Bengaland Assam Executive Forms. The former officer may
therefore be addreseed, and the approved proof of the circular put up may be corrected. Drait
of a letter to the Officer in chai ge of the Forms Department, Bengal, put up.
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It is presumed that whether the form should be printed in both Bengali and Assamese for
issue to local officers. :

Mr. De is still on special duty.

Kalipida—7th December 1g06.

K. D. M.—7tk December 1906.
Secretary,

It is intended that the sample form sent out to officers should remain as it is. It is now in
Bengali and English ; it will be inconvenient to print also the Assamese and English for the Assam

Valley.

7th December 1906. G. MiLnNE.

It need not bave bilingual headings. It should be in Bengali for Bengal and in Assamese for
Assam.

8th December 1906. J. E. WEBSTER.

[Circular to all Commissioners of Divisions, the Deputy Commissioner, Garo Hills, and the Inspector General of Police,
No. 52J., dated the 26th December 1906.]

Froy THE CoumIssIONER, CuiTTAGORG DIvISTON, NO. 404M., DATED THE 23RD APRIL 1508,

Register of certificates of ownership of cattle, pony, etc., for intending vendors.

Secretary,
The form appears suitable and may be printed after translation into Bengali and Assamese.
1gth May 19o8. P. G. RogERrs.

I agree, but ought we to consult Financial before adding to the list of forms.

We better reply to the Commissioner of Chittagong sanctioning his proposal, and say that
arangements will be made to have the forms printed at the Dacca Jail Press in due course. Copy
of the correspondence should be sent to other Commissioners and to the Inspector General of
Police for their information. We should also send a copy of the form to Mr. De and request that
it may be added to the list of standard forms and instructions given to the Dacca Jail Press
to print. The heading should be in Bengali and in Assamese,

It would be better perhaps to issue the order as a circular,

2oth May 1go8. J. E. WEBstER.
Secretary, ‘

Draft circular for signature.

6th June 1908. P. G, RogErs.

His Honour,

Plese see our Circular No. 52]., dated the 26th December 1906, and the letter from the
Commissioner of Chittagong.

We may as well prescribe a form for all districts and I submit a draft circular to Commissioner
for approval.

7th June 1908. J. E. WEBSTER.
7th June 1908. C. S. BarvLey.
{To Mr. K. C. De, 1.c.5., No. 25937., dated the 1Cth June 1908.]

[Circular to all Commissioners, the Deputy Commissioner, Garo Hills, and the Inspector General of Police, Eastern
Bengal and Assam, No. 2J., dated the 19th June 19u8.)
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It is presumed that whether the form should be printed in both Bengah and Assamese for
issue to local officers.

Mr. De is still on special duty.

Kaliprda—7th December 1906.

K. D. M.—7tk December 1g06.

Secretary,

It is intended that the sample form sent out to officers should remain as it is. It is now in
Bengali and English ; it will be inconvenieat to print also the Assamese and English for the Assam
Valley.

7th December 1906. G. MILNE.

i It need not have bilingual headings. It should be in Bengali for Bengaland in Assamese for
ssam.

8th December 1906. ]. E. WEBSTER.

[Cireular to all Commissioners of Divisions, the Deputy Commissioner, Garo Hills, and the Inspector General of Folice,
No. 52J., dated the 26th December 19086,

Froy THE CoMumIssIONER, CritTAGOoREG DIviSioN, No. 404)M., DATED THE 23RD APRIL 1G08.

Register of certificates of ownership of cattle, pony, etc., for intending vendors.

Secretary,
The form appears suitable and may be printed after translation into Bengali and Assamese.
1gth May 19o8. P. G. RogErs.

I agree, but ought we to consult Financial before adding to the list of forms.

We better reply to the Commissioner of Chittagong sanctioning his proposal, and say that
arangements will be made to have the forms printed at the Dacca ]all Press in due course. Copy
of the correspondence should be sent to other Commissioners and to the Inspector General of
Police for their information. We should also send a copy of the form to Mr. De and request that
it may be added to the list of standard forms and instructions given to the Dacca Jail Press
to print. The heading should be in Bengali and in Assamese,

It would be better perhaps toissue the order as a circular,

2o0th May 1908. J. E. WeBsTER.
Secretary,

Draft circular for swnature

6th June 1908. P. G. RogERs.

His Honour,

Plese see our Circular No. 52]., dated the 26th December 19o6, and the letter from the
Commissioner of Chittagong,

We may as well prescribe a form for all districts and I submit a draft circular to Commissioner
for approval.

7th June 19o8. J. E. WEBSTER.
7th June 1908. ' C. S. BarvLey.
{To Mr. K. C. De, 1.c.3.,, No. 25937., dated the 1Cth June 1908.]

[Circular fo all Commissioners, the Deputy Commissioner, Garo Hills, and the Inspector General of Police, Eastern
Bengal and Assam, No. 2J., dated the 19th June 19U8. J

i
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GOVERNMENT OF EASTERN BENGAL AND ASSAM.
JUDICIAL DEPARTMENT.

POLICE—A.

JULY 1908,

Registration of sales of cattle as a further protection against fraudulent sales.

No. 63.

Extract paragraphs 1.and 5 from letter No. 1951]., dated Shillong, the 16th February 1906,
from the Ufficiating Secretary to the Government of Eastern Rengal and Assam, Judicial
Department, to the Inspector General of Police, Eastern Bengal and Assam.

I am directed to forward, with the following observations and instructions, a
copy of letter No. 1118, dated the 8th November 1903, from the Secretary to the
Government of Indiain the Home Department, conveying the orders of the Government
of India on the recommendations made in Chapters V%I, VIII and IX of the Report
relating to the prevention of crime, the reporting and investigation of offences and the
prosecution of offenders. Commissioners and Sessions Judges are being addressed in
regard to such of the orders as affect general administration or judicial procedure, and
copies of these communications will be forwarded to you.

* = e —— * ®

5.1 am to enquire whether inany parts of the province cattle stealing is sufficiently
prevalent to warrant the registration of purchases at fairs

PM?EEUE%M- or the employment of trackers.
Paragruph 11 of the letter,

* * * * *
No. 64.

Extract paragraphs 1 and 1t from letter No. 1118, dated Simla, the 8th November 1905, from
H. H. RiSLEY, Esq., CS.l, C.1.B., Secretary to the Government of India, Home Depart-
ment, to the Chief Secretary tothe Government of Eastern Bengal and Assam.

In the Home Department Resolution, Nos. 248—2359, dated the 21st March 1gos,
the Government of India communicated their orders upon the more importast proposals,
made by the Police Commission, and I am now directed to address you upon the recem-
mendations contained in Chapters VIT, VIII and 1X of the Commission’s report. These
relate to the prevention of crime, the reporting and investigation of offences, and the
prosecution of offenders. The recommendations may be grouped underg two heads, wzz.,
those which can be brought into operation by executive erder, and those to which effect
can be given only by legislation. A separate communication will be addressed to you
regarding the latter when the necessary amendments of the law have been drafted : the
present letter deals mainly with the first cf the two classes mentioned above, and refers
to the proposals involving changes in the law only in those cases where the recom-
mendations of the Commission have not been accepted by the Government of India.

* * ¥ L *

11. Paragraph 146. Cattle thieves.—The Commission’s recommendation that the
offence described in section 215 of the Indian Penal Code should be made cognisable
will be dealt with separately, as already explained. The employment of trackers either
on regular wages or under a system of substantial rewards, and the registration of the

purchase of cattle and the grant of passes or certificates of ownership by village headmen, |
are matiers which the Government of India will leave for decision by each Localj

Government, >
* ® * P %

e e
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2 GOVERNMENT OF EASTERN BENGAL AND ASSAM,

Police 65-66.  Registration of sales of cattle as 4 further protection against fraudulent sales.

No. 63. :
No. 15097C., dated Shillong, the 27th August 1906.
' 4 From—N. BONHAM-CARTER, Esq., 1.C.S., Inspector General of Police, Eastern Bengal
/ and Assam,
To—The Secretary to the Government of Eastern Bengal and Assam, Judicial Department.

With reference to paragraph § of Government Order No. 1951]. dated the 16th
February 1906, enquiring whether in any parts of the province cattle stealing is sufficient-
ly prevalent to warrant the registration of purchase at fairs or the employment of
trackers, I have the honour to say, after consulting the Superintendeats of Police of all
the districts of the province, that | am not in favour of any form of compulsory registra-
tion. That would require legislation and could not be enforced without causing evils
greater than those which it is attempted to cure, but I think that all zamindars and
yjaradars of %d#s where cattle are sold should be encouraged to opena register of cattle
sold with a counterfoil, the counterfoil being given to the purchaser of the cattle. This
is already done in several districts and the system, if encouraged, might become so
universal as to justify a suspicion of dishonesty in cases where a sale at a fair has not been

registered. A small fee would no doubt be charged for the registration, but I see no
harm in this.

The system might be encouraged by the free supply of counterfoil books and by
Government addressing the various Land Holders’ Associations and by district officers
writing to the land-holders themselves. I annexa copy of certain printed instructions
which have already been issued in Mymensingh district, together with a form of register
in triplicate, the third copy of which is sent to the police. 1 do not approve of the
triplicate form nor of the intervention of the police, but otherwise the orders issued and
the form appear to be suitable. I think also that in case of sales of cattle mafie not at
a Adt, panchayats should be induced to give certificates in the manner laid in the
Mymensingh ¢ircular.

I do not recommend the employment of trackers.
e o
No. 66. i N ] i
Instructions regarding the prevention of cattle theft. . .
As cattle theft is prevalent in many parts of Mymensingh district and it is very
difficult for buyers of cattle to know if the animals _have been stolen or not, the district
authorities wish to introduce the following rules for its prevention.

j r their clerks of cattle markets should in future enter all purchases of
animgzzid:‘rz;l?cate in a register of the same formas the sample attached. The first
foil will remain in the book, the second will be given to the purchaser as a safeguard to
him. and the third foil will be despatched by the ijaradars through tne chaukidars 1t:o the
thana, so that the police may know what cattle and other animalshave been sold and
co are the slips with informations of animals strayed or stolen. If this is carried out,
tht:n Purchaser will be ahle to prove that he bought the animal in good faith, and this will
b apsafe ard to him and the police will be able to obtain information much more

: dil cogr];lceming the sale of animals. This register for convenience should be called
the ‘1‘)}1‘5 Sale Register.” Any person wishing to sell any cattle or other animals should
t}ée i aacertiﬁcale from his panchayat in the form attached and show this to the pur-
ohtamr as a guarantee of his good faith. When the purchase is made at and completed
ct adet the lcf:ertiﬁcate should be handed over to the ijaradar of the A4¢ and attached._by
i' - to the counterfoil of the Hét Sale Register, as prescribed above. . As fo_rged_ceruﬁ-

“:1 might be produced, if any purchaser is doubtful about their genuineness, the
Cal]eis sklxgould be asked to prove that the certificate had been given by the headman. Any
f:?)-zilla ers of the sellers could do this. People are requested not to purchase cattle
from su%picious persons who donot produce any such certificate.

As these measures will be of little or no use unless zamindars, p_anchayzﬁts,_ tl)ara}(]i;rs
and others concerned interest themselves in the matters, the distnct guc‘; or; 1es,)E pe
hat they will take care to ensure that the above procedure is carred out as har;lzé
;oz:,sibley The ¢ Hdt Sale Register ” should be printed and manuscript forms shou

not be used. ¢ OIS,
- The 13tk September 19035, District Superintendent of Police.
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8 GOVERNMENT OF EASTERN BENGAL AND ASSAM, JULY 1908.

Police 70. Registration of sales of cattle as a further protection against fraudulent sales.

No. 70.
Circular No. 52]., dated Shillong, the 26th December 1906.
From—The Secretary to the Government of Eastern Bengnl and Assam, Judicial Depart-
ment,

To—AllfCI;)mmissiouers, the Deputy Commissioner, Garo Hills, and the Inspector General
of Police,

In paragraph 146 of their report the Police Commission recommended that the
registration of sales of cattle should be encouraged, but that it should not be made
compulsory. Iam directed to say that the Lieutenant-Governor desires that all district
officers should do their best toinduce the owners and lesseesof markets or fairs at
which cattle and ponies are sold to register thesales. For this purpose bound books
containing each 50 foils and counterfoils serially numbered, may be obtained from the
Officer in charge of the Forms Department, Bengal, under the description of registers
of sales of catt%e and other livestock, and may be issued free of cost to zamindars and
to owners or lessees of Zdfs at which cattle are sold. Indents for the requirements of

each district should be sent as soon as possible to the Officer in charge of the Forms
Department, Bengal.

2. It is intended that the foil should be torn off and given to the purchaser, and that
the counterfoil should be retained by the clerk or gumashia in charge of the Adt.

The possession of such a foil will afford the innocent purchaser protection against
the suspicion of having unlawfully come by the animal that he has bought, and it is hoped

that the public will appreciate the benefits of the system and insist on receiving these
extracts from the register.

3. As a further protection against fraudulent sales, panchayats should be directed to
give certificates of ownership to intending vendors residing within their jurisdiction on
application. When it is known that such certificates can be had, it is probable that
people will be very chary of buying from a stranger who cannot produce such a warranty.
When a sale is registered at a /4dZ, the certificate of ownership, if produced by the ver.dor,

should be made over to the person in charge of the register and attached by him to the
counterfoil.

4. Care will have to be taken that the giving of these certificates and of the foils
from the register are not made the means of extorting money from vendors or
purchasers. .

5. The wishes of Government in this matter should be made widely known through
the police and panchayats (and in Assam through the mauzadars), and for this purpose
I am to forward 100 copies of a notice in Jois, for each plains district in your division.
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12 GOVERNMENT OF EASTERN BENGAL AND ASSAM,

Police 73-75. Registration of sales of cattle as a further protection against fraudulent sales.

No. 73.
No. 404M., dated Chittagong, the 23rd April 1908,

From—H. LusoN, Esq., 1.C.S., Commissioner, Chittagong Division,
To—The Secretary to the Government of Eastern Bengal and Assam, Judicial Department_

I have the honour to refer to Government Circular No. 52]., dated the 26th
December 1906, asking that all district officers should do their best to induce the
owners and lessees of markets or fairs at which cattle and ponies are sold, to register the
sales, and stating that for this purpose bound books, each containing 50 foils and coun-
terfoils serially numbered, might be obtained from the Officer in charge of the Forms
Department, Bengal, under the description of Registers of sales of cattle and other live
stock, and might be issued free of cost to zamindars and to owners or lessees of Adis
at which cattle are sold. It is also stated that, as a further protection against
fraudulent sales, panchayats should be directed to give certificates of ownership to
intending vendors residing within their jurisdiction, on application.

2. I beg to enclose copy of letter No. 336, dated the 6th March 1908, from the
District Magistrate of Noakhali, requesting me to move Government to prescribe
a form of certificate of ownership and to issue necessary instructions to the Officer

in charge of the Forms Department, Bengal, to supply copies thereof to the district
officers,

3. I beg to append a sample form of register of certificates of ownership of cattle,
pony, etc.,, for approval. This register should contain foils and counterfoils. The
foils are to be torn off and made over by the panchayat to the intending vendors,

No. 74.
‘,' No. 336, dated Noakhali, the 6th March 1go8.
From—]. G. Dunrop, Esq., 1.C.S., Offg. Magistrate of Noakhali,
To—The Commissioner of the Chittagong Division.

In soliciting your attention to Government Circular No. 52]., dated the 26th
December 1906, on the subject of the registration of the sales of cattle, a copy of which
was received with your memorandum No., 62M., dated the 23rd January 1907, 1 have
the honour to state that from paragraph 1 of the circular it will appear that a form of
register of sales of cattle and other livestock was prescribed by Government. Each
register contains 50 foils and counterfoils and the owners and lessees of Zdés at which
cattle are sold are required to supply the purchaser with a foil with a view to afford
him protection against the suspicion of any unlawful purchase.

It has further been laid down in paragraph 3 of the circular that panchayats should
grant certificates of ownership to intending vendors residing within their jurisdiction,
on application. No form for such certificaie appears to have been prescribed. In the
absence of any such form the panchayats can hardly be expected to take the trouble
of writing out the certificates in hand which on 4d4¢ days will no doubt entail a heavy
task on them. Besides, | am not in favour of any manuscript certificate which can
very easily be forged by a dishonest vendor. The form of register of sales may also be
converted into a form of certificate of ownership, but this would necessitate the correction
of nearly every heading which would not only involve much labour but would also
disfigure the form to a great extent. I would therefore suggest that a suitable form for
ownership certificate may also be prescribed. These forms should also contain foils
and counterfoils just as the forms of register of sales, the panchayats being required to
give the foil to the intending vendor and to retain the counterfeil with them for the
purpose of verification of the genuineness of the foil when evernecessary.

I therefore request that you will be good enough to move Government to prescribe
a form of certificate of ownership and to issue nccessary instructions for the supply
thereof to the district officers.

Ne. 75.
Register of Certificates of ownership of Cattle, Pony, elc.

No. and name of panchayat's circle— Name of district-—
1. Serial No.

2. Intending vendor’s name.
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Registration of sales of cattle as a further protection against fraudulent sales. Police 75-76.

3. Intending vendor’s father's name.

4. Name of vendor’s village.

5. Whether personally known to panchayat ; if not, name and parentage of identifier.
6. Description of the cattle to be sold.

7. Signature of panchayat, with date.

No. 76.
No. 2593]., dated Shillong, the roth June 19o8.

From—The Under-Secretary to the Government of Eastern Bengal and Assam, Judicial
Department,

To—K. C. DE, Esg,, I.C.S., Officer on deputation in connection with. the standardisation
of Forms. '
I am directed to forward a copy of a circular® of this Government which is about to
* Same as No. 79. issue, together with a sample copy of the form noted on the
Register of certificates of owner- Margin, and to request that you will be good enough to add
ship of cattle, pony, ete. (in Bengali it to the list of standard forms of this province, and that
and Assamese). . . : n : :
) instructions may be given to the Dacca Jail Press to print.
The headings should be in Bengali and Assamese and the form shoud be issued in bound
books containing each 50 foils and counterfoils serially numbered.
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Registration of sales of cattle as a further protection against fraudulent sales.

Colice 77.
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18 GOVERNMENT OF EASTERN BENGAL AND ASSAM,
Police 79. Registration of sales of cattle as a further protection against fraudulent sales.
Ne. 79

Circular No. 2], dated Shillong, the 1gth June 1908.
From~~The Secretary to the Government of Eastern Bengal and Assam, Judicial Depart-
ment,

To—All Commissioners, the Deputy Commissioner, Garo Hills, and the Inspector General
of Police, Eastern Bengal and Assam.

In paragraph 3 of my Circular letter No. 52]., dated the 26th December 1906,
on the subject 'of registration of sales of cattle, it was suggested that, as a further
protection against fraudulent sales, panchayats should be directed to give certificates
of ownership to intending vendors residing within their junsdiction, on applicatior.
It has now been represented that the absence of a printed form of certificate gives
unnecessary trouble and facilitates forgery, and the Lieutenant-Governor has been
pleased to direct the adoption of the annexed form of certificate with foils and counterfoils.
The foils should be torn off and given to the intending vendor, the counterfuil
being retained by the panchayat. ,

2. Arrangements are being made to have the forms printed in Bengali and
Assamese at the Dacca Jail Press and to have them bound into books containing 50 foils
and counterfoils serially numbered, under the description of “ Registers of Certificates
of ownership of cattle, pony, etc.” Indents for the requirements of each district
should be sent to the Deputy Superintencent of the Dacca Jail Press, who will supply
them in due ceourse.



No. &o.

Register of Certificates of ownership of cattle, pony, ctc.

panchayat's circle.

No. and name of }

Name of
distriet,

Register of Certificates of ownership of cattle, pony, etc.

panchayat’s circle.

No. and name of }

Name of
district.

1, Serial No.

1. Serial No.

2, Intending vendor's name

2. Intending vendor's name

3. Intending vendor’s father’s name,..

3. Intending vendor's father's name

4. Name of vendor’s village o

4. Name of vendor’s village

5. Whether personally known to
panchayat ; if nol, name and
parentage of identifier.

5. Whether  personally  known
to panchayat ; if not, name and
parentage of identifier,

6. Description of the caltle to be sold

6. Description of the cattle to be sold

7. Signature of panchayat, with date
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7. Signature of panchayat, with date

*sajes jus[npnedy jsureSe uoi3oajoid I9YLIN B SE 333D JO SO[ES JO uone3sIsoy

"0g 0110

‘806T AIQL



